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O R D E R 
 

05.11.2019  Impugned order in this matter has been signed by one of the 

Members of this Bench- Hon’ble Mr. V.P. Singh. As such, we would not go into 

the merit of the matter. However, Mr. Avishkar Singhvi, learned Counsel 

appearing on behalf of the Appellant states that another appeal relating to the 

same impugned order has been filed by another shareholder in which notice has 

already been issued and the same is coming up in Court No. 1 on 03.12.2019.  

 Learned Counsel for the Appellant further states that he has no difficulty 

if this Bench takes up the appeal. Advocate Singhvi states that he has instruction 

from the Appellant and Appellant wants to withdraw the present appeal.  

The appeal is disposed as withdrawn for the reason stated above without 

any liberty to the present Appellant to challenge the same impugned order by 

another appeal.  
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